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; . REPORT . , . ~: ~. :' r ~ . 
.., ".: I I'&'_ 

I. IntroduetiOll 

I, the Chairman of the Committee on Government Assuran~ 
having been authorised by the Committee to present the Report on 
their behalf, hereby present this Fifth Report of the Committee. 

2. The Committee was constituted on the 1st June, 1972. 

II. Sittings of the Committee 

3. After the presentation of the Fourth Report on the 8th Decem-
ber, um, the Committee held 4 sittings on the 27th and 2tth Janu-
ary, 19th April and 9th May, 1973 and finalised their recommenda-
tions in respect of the following items:-

(i) Request from Department of Partimnentary A1faira far 
dropping of an assurance, 

(ii) Position of pending assurances pertaining to Fourth and 
Fifth Lok Sabha, and 

(iii) Review of pending assurances pertaining to Th:fnt and 
Fourth Slessions of Fifth Lok Sabha. 

4. At their sitting held on the. 9th May, 1973, the Committee con-
llidered and adopted their draft Fifth Report. 

5. An account of the conclusions arrived at by the Committee on 
the above matters is set forth in the Minutes of the. above sittmg,r 
of the Committee which are appended to this Report and form part 
of it. Cases, where the Committee. found it necessary to make cer-
tain observations or recommendations are as under:-

III. Request from the Department of Padiamentary Aftairs for 
ciroppm, of .... assurance 

6. The Committee have considered the request made by the Gov-
ernment for the dropping of art assurance given by the Minister of 
Shipping and Transport in. reply to Unstarred Question No. 2123 on 
the 16th August, 1972 by Shri ArjW1 Sethi regarding cOAStruction 
work of Gopalpur Minor Part. 

After examining the reasons My.need by GoverDment, tbe ec-. 
mittee aaree to drop the 8SS1II'aDee. . ..• ~ ,. I '. 
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IV. Positioo of pendiDc 8SSUl'IUlce8, pertaiDiDe to Fourth and Fifth 
Lok Sabha 

7. A statement (Appendix-I) showing the position of assurances 
pertaining to Fourth and ~. ~Q~ ~~a pending implementation 
by Government as on 30th ~arch, 1973 was considered by the Com-
~tt~. 

8'rF:'r~m ~,e data sho.wn in· tb,estatement, the Committ~e note that 
there are i39 pending' assurances pertaining to Fourth 'Lok Sabha 
and 814 ~ding assuranc~s pertaining to First Six Sessions of Fifth 
Lok Sabha .which are still required to be implemented by Govern-
ment. 

9. 'Ilw ComDIIittte woul. s~ that th~ ~vi,c?s c~el11ed 
lIbDuld I tae , nec~ ad.on to' eD$ure t~ e~~s iml;l!~~e~~ 
ti6n:rof aU: these, pe~ asstu'allees. 

:V;; BerieW 01. peJMl.iaa assuraneea pe,:~iJa,ini ~ T,J.ir~.)aad, Fourth 
Sessions of .m~, 40* s.~ , 

10. In pursuance of the decisiOn, of the. C~mmittee as contained 
in para 6 of their Seventh Report, FourtH tAlK' &bha I (pfesented on 
tbe. l!8th 'Decen;t:ber, li6~), GQ~erIllJ),ent are requir~ tq .inwlement 
the assurances within a' penoq 'of: th~ee mont4§ ~ f~~ffi., tile date an 
~'::l~~~. is",~~eIln by; t~ ~~~stlTr con~e::n~, on, th.~ • flo?r o~ t~e Lok 
sabh.a. tt GOvernment fo~w any genwne difficultIeS in imple-
menting any assurance ~~'itli[hth~ stiphJAted~erlod of' three months; 
they·'mlve-1;O. approach. the Co~~ for exteD$i~ oft~. ti,me-
lbmt. '. '. 

'. , 

11.,. A11~g~ n~ of Jas:;~~. ·~~~g1,to.,the :,Fif~ Lok, 
Sabha are stUl.IY;i}:lB. ~n~g;, w~~;cp:-~ye'b.~?m~ ,~qrtt'rtq~n_ ~ 
months old. These pending assurances are being reviewed by the 
Comlni~"in. ~~ll~~¢, ~~ht!s.,. 

12. In their Fourth Report presented to the House on the 8th 
~, ' ' .,' 1~, . thft ',' Cc?~~~::. ~y.tur·., W'~.;.l ,{4 ~'i ~.,$). ~~q.r.a~ces 

.. 1;0 ,~ft...t ~ of 'IN" Lplt S b ."'" 'IT ~ ,' ...... ~.~ J c ,Cffi), ",£'~" "I'" ",", • _, • .", 0' ~, . , ,.'. '-
I' , 

~97~~lt~!'~!!%!~~~~: ~~t~1fdi':-~~~es~!~~ 
th ... ~d, ...t{ urth,Sessi of the mth torclia1)li.- (det8.i1a "'ven 
i?Aru::elrur~' ~f: Miiiut~ ~1M' 17th :-ana; 2lkh '.N.ntarY "ailel ~f9th 
APril,' 1973). .M:c(r(·'~ 'I ", , "", n: .... ' ..' 
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14. During the course of review. the Committee have noted that 
out of the.o;e 154 pending assurances, 8 assurances have since been 
implemented and Government have sought extension of the time-limit 
for implementation of assurances in twenty-two cases, as indicated 
against each in Annexure-I of Minutes dated 27th and 29th January 
and 19th April, 1973. 

15. Considering the re8S0Ds advanced by Government, the Com-
mittee agree to grant extension of time upto the 30th June, 1973 for 
the implementation of these twenty-two assurances. The Committee 
trust that Government would make earnest efforts to liquidate these 
pending assurances by that time. 

16. The Committee would once again urge upon Government to 
take steps to ensure the expeditious implementation of the remaining 
124 pending assurances. 

NEW DELHI; 
May 9th, 1973. 

:-=-=---;-;;:;:-;---:-
Vaisakha 19, 1895 (Saka). 

G. S. MELKOTE, 
Chairman. 

Cbmmittee on Govemmeft.t 
Assurances. 





MINUTES 

I Sixth Sitting 

(See, para 3.5 of RepQJ;t) 

The Committee met on Saturday, the 21th January, 1973 from 
11.00 to 11.25 hours. 

PRESENT 

Shri R.Balakrishna Piliai-in Chair 

MEMBERS 
, , 

2. Shri Tulsidas Dasappa 
3. Shri S. B. Giri 
4. Shd .1D.der. J~ Malhotra. 
5. Shrimati B. Radhabai Ana'nda Rao 
6. Shri Sakti Kumar Sarkar 
7. Shri Hari Kishore Sjngh 

SECRETARIAT 

Shri P. K. Patnaik-Joint Secretary 

Shri M. C. Chawla-Deputy Secretary 

Shri K. S. Bhalla-Under Secretary 

2. In the absence of the Chairman, the Committee chose Shri 
R. Balakrishna Pillai to act as the Chairman for the sitting under 
Rule 258 (3) of the Rules of Procedure and Conduct of Business in 
Lok Sabha. 

3. The Committee took up for consideration Memorandum No. 
37. The observations I recommendations of the Committee on this 
Memorandum are as under:-

Memorandum No. 37 

Review of pending (JISUTa.nces perta.ining to Thi'rd Session of the 
Fifth Lok Sabha 

4. In accordance with the decision of the Committee as contain~ 
ed in their Seventh Report (Fourth Lok Sabha) Government a~e re-
quired to implement assurances within a period of three m01"ths 

7 
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from the date of an assurance. If Government foresaw any genuine-
difficulties in implementing any assurance within the atipulated 
period of three months, they were to approach the Committee for 
extension of the time-limit. 

The Committee considered Memorandum No. 37 containing 38-
pending assurances partaining to the Third Session of Fifth Lok 
Sabha (details given in Annexure-I). 

The Committee noted that Government had sought extension of 
time limit in ten cases as indicated in Annexure-I. The Committee-
granted extension of time -upto the 28th February, 1973 for the 
implementation of those ten assurances. 

AJ; regards the other 28 pending assurances, the Committee-
would urge upon the Government to expedite implementation 
thereof. 

5. The Committee then decided to meet at 12.00 hrs. on Monday, 
the 29th January, 1973 to consider the remaining items in the: 
Agenda. -

The Committee then adjourned. 
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II. Seventh Sittinc 

(See paras 3.5 of Report) 

The Committee met on Monday, the 29th January, 1973 from 
12.00 to 12.40 hours. 

PRESENT 

Dr. G. S. Melkote--Chairman 

MEMBERS 

2. Shri Tulsidas Dasappa 
3. Shri M. Deiveekan 
4. Shri S. B. Giri 
5. Shri Sat Pal Kapur 
6. Shrimati B. Radhabai Ananda Rao 
7. Maulana Ishaque Sambhali 
8. Shri Sakti Kumar Sarkar 
9. Shri Hari Kishore Singh 

SECRETARIAT 

Shri P. K. Patnaik--Joint Secretary 

Shri M. C. Chawla-Deputy Secretary 
Shri K. S. Bhalla-Under Secretary 

2. The Committee took up for consideration Memorandum Nos. 
38 and 39. The observationslrecommendations of the Committee on 
these Memoranda are as under:-

Memorandum No. 38 

Review of pending assurances pertaining to Third Session of the 
Fifth Lok Sabha 

3. In accordance with the decision of the Committee as contain· 
ed in their Seventh Report (Fourth Lok Sabha) J Government are 
required to implement assurances within a period of three months 
from the date of an assurance. If Government foresaw any genuine 
difficulties in implementing any assurance within the stipulated 
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period of three months, they were to approach the Committee for 
extension of the time-limit. 

The Committee considered Memorandum No. 38 containing 32 
pending assurances pertaining the Third Session of Fifth Lok Sabha 
(details given in Annexure-I). 

The Committee noted that Government had sought extension 
of time-limit in seven cases as indicated in Annexure-I. The Com-
mittee granted extension of time up to the 28th Februa,ry. 1973 for 
the implementa.tion of those seven assurances. 

As regards the other 25 pending assurances, the Committee 
would urge upon the Government to expedite implementation 
thereof. 

Memorandum No. 39 

Position of pending assurances relating to Fourth and Fifth Lok 
Sabha 

4. The Committee persued two statements showing the analysis 
of pending assurances pertaining to Fourth and Fifth Lok Sabha 
pending implementation by Government on the 23rd December, 
1972 after taking into consideration the last batch of statements 
of impl~mented assurances laid on the Table on the 22nd December, 
1972. 

The Committee noted that there were 160 pending assurances 
pertaining to the Fourth Lok Sabha and 732 pending assurances per-
taining to the First Five Sessions of the Fifth Lok Sabha. The Com-
mittee desired that the Government might take necessary action 
for expeditious implementation of all these pending assurances. 

The Committee then adjourned. 
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Ill. Eirbth Sitting rr-- . '·t' - .... -. 

(Vide paras 3-5 of r.<eport) . 
The Committee met on Thursday. +~he 19th April, 1973 from 15.00 

10 15.45 hours. 

PRESENT 

Dr. G. S. Melkote-Chai'rman 
• 

2. Shri D. D. Desai 
3. Shri S. B. Giri 
4. Shri Popatlal M. Joshi 
5. Shri Sat Pal Kapur 
6. Shri Sakti Kumar Sarkar .' I 
7. Shri Hari Kishore Singh 

SECRETARIAT 

Shri P. K. Patnaik-J oint Secretary 

Shri M. C. Chawla-Deputy Secretary 

Shri K. D. Chatterjee-Under Secretary 

2. The Committee took up for consideration Memoranda Nos. I ID 
to 43. The observationslrecommendations of the Committee on th eae 
Memoranda are as under: . 

Memorandum No. 40 
I 

Review of pending assurances pertaining to Fourth Sessim ,\ of the 
Fifth Lok Sabha 

I 

3. The Committee considered Memorandum No. 40 . containing 
84 pending assurances pertaining to the Fourth Sesr Jion of' Fifth 
Lok Sabha (details given in Annexure-I). 

The Co~ittee noted that out of 84 pending' dBsurauees; 8 as-
~urances had since been implemented on 29-3-1r 0173 86.. indicated 
against the respective assurance in Annexure-I. 

.. 



41 

·l'he ~ommittee also noted that Government llIi!t'! ~ought exten. 
sion of time limit in five cases as indicated in Anne"ure-I. The 
Committee granted. extension of time upto ~ ~. June, 1973 for 
the implementation of thOlio five assuranc. 

As regards the other 71 pending ~\U'ances, the Committee 
. would urge upon the Government to expedite iI;t:l.flementation 
. .thereof. 

... j .. 

MemoraDClum No. 41 ~~I'l 'f'l-_ . J_. .. , 
JUrquest from the Department of Pcfrliamentary Aflat-r# fOT dropping 
... oj an assurance 

4. The Committee considered the request made by Government 
for dropping of the assurance given in reply to Unstarred Question 
No. 2123 on the 16th August, 1972 by Shri Arj~ Sethi regarding 
construction work of GopaJpur Minor Port. 

After examining the reasons adv.apced by Government, the Com. 
;nittee agreed to drop the assurance. ., .... ;~ 

.. 'II 
:~I •• • Memorandum No. U J!"" 

~ ; Treatment of a certain reply of Minister as an assura.nce 
5. The Committee then took up Memorandum No. 42 for eonsi-

deration. The Committee noted that during the debate on the Food, 
Corporation (Aemendment) Bill on the 23rd November, 1972, a 
Member referring to the detailed reply reeeived by the Minister 
from the Chairman, F.C'!. on 5th August, submitted inter alia tha.t 
"the Minister should now tell us what the reply was, what they 
have found in the reply and lay all the papers on the Table of the 
House." The Minister of State for Agriculture replied saying "About 
-.the documents, if it is in the public interest, we wUl lilY theIIl on 
';the Table of the House." . , ""~ 

The Committee were informed that the Department of Parlia-
mentary Affairs had since communicated to the Lok Sabha Secre· 
tariat as follows:-

During the debate on the above Bill, the Minister of Agri-
culture was asked to lay on the Table certain correspon-

~ dence between the Chairman, Food Corporation of India 
Bnd the Ministry. The Minister of State had then stated 
that if it was in the public interest, then the documents 
could be laid on the Table of the House. The communica-
tion under reference from the then Chairman of the Food 
Corporation of India was in reply to a secret letter ad-
.dressed to him by the Minister of Agriculture enquiring 
~r9m him about the facts r~la.ting to various allegations. 



, --"'_ ... 
After full consideration of the relevant facts, the Minister of 

Agriculture is of the view tbatit would not be in the 
public interest to lay a copy of the Chairman's report and 

. other connected papers on the Table of the House or cir-
culate the same to the Hon'ble Member." 

Since it was not quite clear to the Committee as to why the com-
munication from the Chairman of the F.C'!. to the Minister could 
not be divulged "in the public interest", the Committee decided to 
hear the Minister of State for Agricttlture in the matter. 

Memorandum No. 43 

Position of pending assurances relating to Fourth and Fifth Lok 
Sabha. 

6. The Committee perused the two statements showing the 
analysis of pending assurances pertaining to Fourth and Fifth Lok 
Sabha pending implementation by Government on the 30th March, 
1973 after taking into consideration the last batch of statements of 
implemented assurances laid on the Table on the 29th March, 1973. 

The Committee noted that there were 139 pending assurances 
pertaining to· the Fourth Lok Sabha and 814 pending assurancE'S 
pertaining to the First Six Sessions of the Fifth Lok Sabha. The 
Committee desired that Government might take necessary action 
for expeditious implementation of all these pending assurances. 

7. The Committee then decided to sit on Wednesday, the 9th 
May I 1973 to consider their draft Fifth Report. 

The Committee then adjourned. 
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IV Ninth Sitting 
(See paras 3.5 of Report) 

The Committee met on Wednesday, (he 9th May, 1973 from 15.00 
to 15.20 hours. 

PRESENT 

'Dr. G. S. Melkote-Chairman 

MEMBERS 

2. Shri Popatlal M. Joshi 
3. Shri Inder J. Malhotra 
4. Shri R. Balakrishna Pillai 
5. Shrimati B. Radha.bai Ananda Rao 
6. Shri Sakti Kumar Sarkar 
7. Shri C. K. Jaffer Sharief 

8. Shri Ram Chandra Vikal. 

SECRETARIAT 

Shri P. K. Patnaik-Joint Secretary. 

Shri M. C. Chawla-Deputy Secretary. 

Shri K. D. Chatterje~Under Secre,tary. 

2. The Committee considered their dra·ft Fifth Report and adop-
ted the sa~e. 

3. The Cbmmittee authorised the Chairman, and in his absence, 
Shri R. Balakrishna Pillai to Present the lteport on Friday, the 11th 
May. 1973. 

4. This being the last sitting of the Committee, the Chairman 
thanked the Members for their cooperation and for having taken 
keen interest in the work of the Committee. The Committee placed 
on record their warm appreciation of the able manner in which the 
Chairman conducted the proceedings of the Committee. 

The Committee the"". adjourned. 
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